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opportunity to discuss the subject 
threadbare. I know that at one or two 
meetings our friend, Mr. Mehta, also 
chose to speak. But if he were to respect 
that over 500 Members were to toe his 
tine, I suppose that would be too unfair 
in a democracy, and if any Member 
chooses to form an opinion, because his 
view does not find acceptance, that 
perhaps he alone is theisparagon of 
virtue, I suppose that also will be too 
unfair to others. 

Sir, finally, to conclude, I express 
my     sincere     gratitude       to   the 
honourable    Minister of  State   for 
Law who has   appreciated my point 
of view, my concern  and that  of 
many   other honourable Members of 
this House, about the need to impart 
full   meaning  and    respect   to   the 
anti-defection   provisions       of   the 
Constitution and of the need to en 
sure full compliance thereof.   I am, 
however, conscious    of the limited 
scope of a Private   Member's   Bill, 
particularly  one   which     seeks   to 
amend   the   Constitution.        I  am     J 
conscious. us   of that, Sir, and,   in the     i 
light of the point repeatedly made by 
the   honourable embers   and 
accepted by the honourable Mi- ! nister, I 
seek leave of the House to withdraw the 
Bill. fervently hoping that a consensus 
would emerge soon to plug these loopholes 
in the anti-defection law and that at least the 
spirit of what I have tried to say would find 
recognition in an official amending Bill 
moved by the Government.       Thank     
you,    Sir. 

The Bill was, by leave,  withdrawn. 

THE VICE-CHAIRMAN (SHRI 
V. NARAYANASAMY) : We now 
go to the next item, The Child 
Welfare Boards Bill, 1988. Shri 
Suresh Pachouri.
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The question was proposed. 

SHRI GHULAM RASOOL 
MATTO (Jammu and Kashmir) : I rise 
to support the Child Welfare Boards 
Bill, 1988 moved by my friend, Shri 
Suresh Pachouri. Children, in my 
opinion, are the treasure of the nation. If 
this treasure of the nation is ignored, it 
cannot be a strong nation, it cannot be 
self-reliant and self-confident. It is a 
fact that the welfare of trie child begins 
when he is born. Since that time itself 
his health has to be taken care of; his 
education has to be taken care of and 
the other factors nave to be taken care 
of, in order to make him a meaningful 
person in his life. What is trie position 
today ? The position today is in the 
majority of the houses when a child is 
born, he is at best given nourishment 
which is not ad equate in most of the 
cases. After three or four years he has to 
be put in a school. The school goes in 
the direction of 10 plus 2 and no care is 
taken of the aptitude of the boy and no 
attention is paid to the line that the boy 
would voluntarily like to adopt. Mr. 
Suresh Pachouri's Bill desires 

that the care of the child should be 
taken at the district level and when this 
is done, it follows that the child will be 
Given all the facilities. First, he will be 
given health care in order to make him 
a healthy child since health is very 
essentia!. Then there is the question of 
his education which, in my opinion, is 
tne most important tiling for a child. 
Tne position at the present moment is 
that the child is not given proper care at 
all with regard to this. These District 
Boards are supposed to give direction 
to the children. First, there is the 
problem of lack of nourishment which 
these Boards will take care of and then 
there is trie question of health care. Due 
to lack of proper nourishment and 
proper health care, the children are 
neglected and become victims of a 
number of incurable disease. Therefore, 
there is a great ?.and urgent need to 
look after the children at the national 
level. It will provide opportunities to 
those children who are intelligent and 
promising but due to poverty whose 
potentiality remains unutilised. In this 
connection, I would like to mention one 
thing. There are a lot of students 
amongst the very poor people who are 
otherwise very intelligent, but who are 
not being taken proper care of. I 
remember, in 1952. a villager from 
Khandnar village in my State came to 
see Sheikh Mohd. Abdullah who was 
the Chief Minister then and he had 
brought a boy with him. He said to tne 
Chief Minister that the boy had passed 
his matriculation examination and that 
he was a first class student and he 
should be given some employment. The 
father of the boy told the Sheikh: "I 
would beg of you to give him some 
employment.". Then, Sheikh Saheb 
looked at the boy and immediately 
asked his Secretary to get his car and 
take the boy right to the Director of 
Education and to tell him that this boy 
should be given education up to the 
limit he can and that tne State would 
finance it ! Lo and benold. this boy is 
the Financial Commissioner of our 
State now. The point is that 



287 Child   Welfare [RAJYA SABHA] Boards Bill, 1988 288 

 

[Shri Ghulam Rasool Matto] 
the intelligence and aptitudes of such 
boys are being lost and nobody takes 
care of them. The parents are net able 
to take care of the boys and the society 
is unable to do it. So, who is going to 
take care of them ? The State is not 
taking care of them at the present 
moment. So, Mr. Pachouri has 
suggested tne formation of a non-
governmental organisation which, of 
course, will be subsidised by the 
Government and which will have a lot 
of money pumped into it in order to 
make it meaningful and effective. I 
know that our present Minister of 
Welfare, Smt, Rajendra Kumari Bajpai, 
is herself very keen that the children 
should be given proper education. But 
some shape has to be given and it has 
to be seen as to how that help should be 
forthcoming. In this context, I think 
Mr. Pachouri's Bill is a step in the right 
direction. We are about to implement 
the Panchayati Rai system and I would 
only request the Minister to see 
whether this scheme also can be fitted 
in at the district level with the 
Panchayati Raj system. I think this can 
be done. We are really in need of such 
a Bill. If Mr. Suresh Pachouri's Bill is 
not acceptable to the Government right 
now, then the Government should 
come forward with a representative 
Bill, with a concrete Bill. BUT the need 
is there, and I think that if we do not do 
something now we will not be able to 
be forgiven by posterity. The fact 
remains that our children are not being 
taken care.- of. The fact remains that 
our children need the attention of the 
society. The fact remains that tin 
children need the attention of the State 
Governments; they need the attention c 
f the Central Government. And unless 
it is channelised and harmonised and 
institutionalised, this cannot become 
meaningful. 

I hope that the hon. Ministei will 
look at this from that angle that you 
have to make this nation, 

and for making this nation the children 
must be healthy, must be provided 
nutritive food and they must be given all 
the help. In order to achieve that end, the 
mere present system of schools, 
government schools or hospitals will not 
give the desired results. 

I would, therefore, strongly support 
the Bill and request the hon. Minister 
that it is time that she should apply her 
mind to this. And if the Bill in the 
present form is not acceptable to her, 
she should assure that she would come 
forth with a model Bill, may be on the 
lines of the prospective Panchayati Raj 
system, with the Bill that they are 
bringing forth. But the need is there. I 
would request and submit to the hon. 
Minister that she should look at it from 
this angle. 

Witn these words, I heartily support 
this Bill. 
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PROF. (MRS.) ASIMA CHAT 
TERJEE (Nominated) : Mr. Vice-
Chairman, Sir, I support the Child 
Welfare Boards Bill, 1988. My hon. 
colleague, Shri Suresh Pachcuri has 
moved the Bill to provide for the 
establishment of Child Welfare Bo-
ards in every district of the country 
to deal with the matters connected 
therewith and he is fully justified in 
doing so. 

Sir, in my special mention during 
the Budget session I said that in 
Madhya Pradesh and in several 
other States in this country the child-
ren are not only being tortured by 
the employers but also by the parents 
and this position has been observed 
frequently in the case of economically 
backward sections and as a result of 
the physical torture they become 
cripple. This also I mentioned on that 
occasion and they become ultimately 
psychological patients, which is a 
great loss to our country, I mean 
great manpower loss to our country. 

Now, Sir, realising this situation, 
the Government of India particularly 
the Ministry of Social Welfare has 
implemented   a   number   of   child 
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welfare  programmes  and  our  hon. 
Minister, Shrimati  Bajpai. must be 
congratulated  for  taking  action  in an   
effective   manner   so   that   the programme  
might  work well.  But, Sir, we are now 
facing great difficulties with the destitute 
and deprived children, whose number is 
increasing enormously.   This is a great 
problem which we will have to tackle in the 
near future,  and    the  society and public 
authorities  have  a duty  to extend particular 
care to these destitute children. In this 
connection, 1 may  mention that  the  
concept  of foster parents or adoption has to 
be encouraged to provide a child with a 
family environment which will enable them 
to develop their faculties and have all round 
development. Inter-country adoption has 
already started, but   sometimes   the   
motivation   of those   parents   is   not   very   
clear. Personally   I   am   sceptical   about 
their motivation. Moreover, the adjustment   
in   a   new   environment, which has already 
been  mentioned by our hon. Minister in her 
speech some  time  ago,  that  the  new  en-
vironment may result in the psychological 
imbalance and this aspect ha.s to   be   
considered   very   seriously. Now, it is a 
fact, Mr. Vice-Chairman that  the   number  
of destitute  and deprived   children   is   
increasing in recent times. So, a national 
plan for the welfare and rehabilitation of 
such orphans should be formulated without 
further delay for the country's welfare and 
progress. The children must get 
opportunities to get education and proper 
training so that they may be good citizens of 
India and     ; render service to the society. 
As we all know, the integrated child deve-
lopment  service  programme  under the  
Ministry  of  Human  Resource 
Development has already been implemented 
and the work under the programme  is  
progressing satisfactorily,   but   the   work   
under   this programme must be intensified. 
As the  problems  are  of basic  nature and  
have become more and more acute,    
necessary   steps   should   be 

taken in this direction. Considering the 
huge population of the country, the   
Government   of  India   should invite   
more   welfare   organisations to take up 
child welfare programmes so that the 
problem can be tackled in an effective 
manner. It cannot be denied that in recent 
years, the five components of maternal 
and child care, nutrition referal health 
immunisation and pre-school education 
have deteriorated   in   many   States.   
The children   working  in   the   
factories, in restaurants, in agricultural 
areas, particularly in unorganised  
sectors, are   not   receiving   proper  care  
regarding   their   remuneration,   their 
health problems and their education. The 
same situation is observed with the 
children working in bidi factories. The  
owners   of these   factories   do not care 
for their occupational hazards,  and the  
government  should intervene.   The  
children  should  be be given protection 
against inhuman torture. Mr. Vice-
Chairman, we know the proverb that 
"charity begins at home."  It   is   painful  
to   see  that modern parents have started 
neglecting their children. Therefore,   it  
is imperative that the parents must take 
care  of the children  so  that they can 
grow up in a healthy atmosphere and they 
must not have the feeling that they are 
being neglected, so that they may not 
become spsychologica! patients in the 
near future. Psychological problems have 
come up so much  so  that I  am 
compelled  to mention this particular 
point. I think it  is  necessary to have a 
national movement for the upliftment of 
the neglected children. There must be a 
provision   for   good   training   and 
orientation for the school teachers, 
including use of playway methods. The 
schools must have provision for medical 
care and the children must be taught   to   
live  together   and   play together so that 
they may develop community feeling 
which is so essential for national unity 
and integration. We will have to think of 
this problem from this angle. 

Furthermore, as has been men-
tioned, the children have been suffering 
from malnutrition and no proper 
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care is being taken for their education 
which is so essential for eradication of 
illiteracy. The problem is really acute 
and as has been suggested by my hon. 
colleague, in every district, child 
welfare boards should be set up 
considering the magnitude of the 
problem so that the problem can be 
solved in an effective manner. 

Lastly, 1 would like to say that for 
the pre-school education, the school 
authorities must strengthen regional 
resource centres so that they can be 
utilise them properly for spread of 
education and for proper development 
of the mental faculties of our children. 
Thank you. 5 P.M. 

THE VICE-CHAIRMAN (SHR1 V. 
NARAYANASAMY) : Mr. Hari 
Singh, you can continue your speech on 
the next non-official day allotted for 
Bills. We shall now take up Special 
Mentions. Shri Vishwa Ban-dhu Gupta. 

SPECIAL MENTIONS 

Reported landing of a Chinese balloon 
near Rofatak, Haryana 

SHRI VISHWA BANDHU GU-
PTA (Delhi) : Mr. Vice-Chairman, Sir, 
1 rise to bring to your kind notice and 
to the notice of this august House a 
matter of some importance raised by 
the hon. Member from the Janata Dal, 
Shri Om Prakash Chautala. He had 
received information that a Chinese 
balloon landed near Rohtak, in 
Haryana. On the basis of this, he was 
kind enough to demand the resignation 
of the hon. Minister of Defence Shri K. 
C. Pant. 

[The Vice-Chairman (Shri Jagesh 
Desai)  in  the  Chair] 

Sir, I would like to point out that 
this is a ridiculous suggestion and 
charge which points to the bankruptcy 
of the opposition parties, particularly, 
the Janata Dal, that they should ask for 
the resignation of the Defence Minister 
because a harmless balloon from China 
landed here because of a drift in the 
weather. These kinds of balloons from 
China have been landing here off and 
on. They were originally invented and 
designed by the Japanese. They were 
used in the Second World War, In fact, 
the Japanese had planned to invade the 
U.S.A. with the use of these paper 
balloons. 

 




